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[Maulana Azad: Sir, I have heard 
'With utmost attention the speeches of 

my hon. friends. As there is no time 
left now. I think that it would be better 
if you give me time day after to
morrow after the question hour. I 
will try to finish my speech in 

:20  minutes time.]

3 ^ r H T W I

Shrl SinhMan Sinfh (Gorakhpur 
Distt.-^South): The question-hour may 

; be dropped on Monday, Sir.

Some Hon. Members: No, no.

Mr. Deputy-Speaker: Hon. Mem
bers who have tabled questions will 
not accept it.

Sbrimaii Reau QiakravarUy: May
1 ask a question of you, Sir? Can 
those *who have not  ̂given any cut 
motion go against the policy of the 
Government and take up most of the 
time during the debate? We want a 
ruling on that point. They have not 
moved a single cut motion and yet 
they have taken up the lion*s share

- of the time.

Dr. Ram Subhag Singh: The diffi
culty lies elsewhere. The Opposition 
takes more time.

Shrimati Renn Chakravartty: Why
-does he not have the courage to bring 
forward a cut motion?

Mr. Deputy-Speaker: Let there be
no cross-discussiOn. The hon. Lady 
Member has raised a point. I will 
answer that point. Every hon. Mem
ber is entitled to participate to throw 
out the demands. Every hon. Member 
can speak on a cut motion, by whom
soever it is moved. I have been asked 
to give a ruling on that point and I 
have given the ruling. That disposes 

-of that matter.

RESOLUTION RE SALARY AND 
ALLOWANCES TO MEMBERS

Mr. Deputy-Speaker: The House will 
now take up the Resolution on the 
report of the Joint Committee on the 
payment of salary and allowances.

Shri Radhelal Vyas (Ujjain): I have 
got a point of order to raise.

Mr. Deputy-Speaker: Let the Resolu
tion bfe moved. In a vacuum there 
cannot be a point of order.

Dr. Suresh Chandra (Aurangabad): 
I want to raise a point of order.

Mr. Deputy-Speaker: Later on. Let 
the Resolution be first placed before 
the House.

Dr. Suresb Chandra: This point of 
order is Iti telatioA‘ to the question 
which has been discussed before— the 
matter whicii we have been discus
sing before.

Mr, Deputy-Speaker: If that is so, 
there cannot be ariy point of order. 
That matter has been disposed of. 
The point of order must have been 
raised then and there. The hon. Mem
ber cannot prevent further proceed
ings until that point is decided. The 
hon. Member has missed the bus.

The M^ister of Parliamentary 
ASfam (Shri ^ ty a  Narayan Sinba): 1
beg' to move:

“That this House approves and 
accepts all the recommend^ions 
of the Joint Committee of the 
Houses of Partiament on the pay.- 
ment of salary and allowances to, 
and ifbbreviations for Memliers of 
Parliamrat, and in particular the 
recommendation that the rate of 
daily allowance should with effect 
frbVn the conimeiicement of this 
Session of Partiament be reduced 
from Rs. 40 to Rs. 35 by a volun
tary cut.”

.Si ,̂ ten days apo— on the 17th 
March— while replying to Dr. Lanka 
Sundaram’s motion, I had promised 
the House to bring the Resolution on 
the 27th, i.e., today. I have accordingly 
moved that Resolution.
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Some Hon. Members: Good.

Shri Satya Narayan Siuha: The
House will remember that on that 
.occasion I had said that the Govern
ment would like to refer the resolu
tion back to the Committee to recon
sider the question of T.A. and D-A- 
•of Members in the altered circum
stances. I do confess that since the 
Committee made its recommendations* 
much water has flown down....

Several Hott. Members: Where?

Shirl Satya Narayan Sinha: Literally 
:so, Sir.

It is therefore proper that the entire 
question should be discussed, con
sidered and reviewed de novo,

Shri S. S. More (Sholapur): By a 
new Committee?

Shri Satya Narayan Sinha: On the 
•Order Paper, I find a multitude of 
amendments standing in the name of 
several of my hori. friends, I do not 
want to say anything with regard to 
^ny of those amendments on merits 
•except that of Mr. A'enkataraman, 
which suggests a reference of the 
whole question to the old Committee. 
That amendment, I am going to accept.

Dr. Lanka Sundaram (Visakhapat- 
nam): The one circulated this after
noon?

Shri Satya Narayan Sinha: The
latest amendment which was circu
lated this afternoon.

An Hon. Member: What is that?

Shri Satya Narayan Sinha: 1 wiU
read it out to you.

The House is also aware that the 
.Joint Committee, which was nomir 
nated by the Speaker in consultation 
with the Chairman of the other 
House, consisted of Members of all 
the groups in both Houses. There 
have been two vacancies, one of this 
House and another of the other. The 
vacancy of this House was caused by 
the sad demise of Dr, Syama Prasad 
Mookerjee and of the other House on

account of the retirement of 
Mr. Amolak Chand.

Shri A, P. Sinha (Muzaffarpur 
East): Mr. Amolak Chand has been 
re-elected.

Sihri Satya Narayan Sinha: He has
not been sworn in and therefore he 
is functus officio.

Shri Radhelal Vyas: Shri Lai 
Bahadur Shastri also.

Shri Satya Narayan Sinha: He is a
Minister and he does not cease to 
function unless six months elapse.

Through you, Sir, I would request 
the Speaker to fill up these vacancies, 
the vacanqy of this House and the 
vacancy of the other House in con
sultation with the Chairman.

With all respect to our friends who 
have given notice of amendments, I 
woul<} say that no useful purpose 
would be served by discussing these 
amendments at this stage. In my 
humble opinion. Sir, this matter could 
be better discussed informally 
amongst the Members of the various 
groups.

S. S. More: Why?
Shri Satya Nanyan Sinha: Tho

Committee, as I said, consists of re- 
presentatives of all the groups. Ulti
mately, the matter will be finally 
decided— of couise, finalised— in that 
Committee. The recommendations of 
the Comn>ittee will be incorporated in 
a Bill which the Government is going 
to bring forward, if necessary, before 
both Houses. I think the House will 
have ample opportunity to discuss 
the provisions of the Bill. I would, 
therefore, appeal to t̂ ie House to 
accept my Resolution, of coure, with 
Mr. Venkataraman’s amendment, which 
is going to be moved formally, and 
pass it at least nem con, if not unani
mously. I again repeat the desire of 
the Government to do all that is possi
ble to put through this legislation in 
both Houses during this session.

Mr. Deputy-Speaker: Motion moved: 
“That this House approves and 

accepts all the recommendations
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[Mr. Deputy-Speaker] 
of the Joint Committee of the 
Houses of Parliament on the pay
ment of salary and allowances to, 
and abbreviations for Members of 
Parliament, and in particular the 
recommendation that the rate of 

dally allowance should with effect 
from the commencement of this 

Session of Parliament be reduced 
from Rs. 40 to Rs. 35 by a volun
tary cut.”

Skri RadheUU Vyas: May I raise a 
point of order now, Sir?

Mr. Deputy-Speaker: Yes.

Shri Radhelal Vyas: In raising a
point of order, 1 am not against 
the Resolution as such. But, I feel 
that we should not conduct our bus!-, 
ness here against the rules. My point 
of order is that under the Rules a 
Parliamentary Committee can be 
appointed only in two ways; either by 
a motion— t̂hat will be before the 
House— or by nomination by the 
Speaker. Of course, in this case, the 
^Committee has been nominated by 
the Speaker. Under different rules, 
different provisions have been made 
for the appointment of these Conv 
mittees. For example, if you look at 
rule 32 regarding Business Advisory 
Committee, rule 40 regarding Com
mittee on Private Members’ Bills and 
Resolutions, rule 180 regarding Com
mittee on Petitions, rule 245 regard
ing Committee of Privileges and rule 
246 regarding Committee on Subordi
nate Legislation.....

Mr. Deputy-Speaker: The hon.
Member is too fast for me, but what 
is the point he wants to make out?

Shri Radhelal Vyas: My point is
simply this. There are definite rules 
under which the Speaker is authorised 
to appoint a Committee of the House 
and it is called a Parliamentary Com
mittee. Now, this Committee has been 
app<»inted by the Speaker but it has 
not been appointed by the House as 
has been provided under the rules. 
This Committee cannot be called a 
Committee of the Houses. Moreover

there is no provision under the rules 
for appointing any such Joint Com
mittee unless it is a Joint Select Com
mittee and then also, the concurrence 
of the other House is necessary. In. 
this case, firstly, whether this can be 
called a Parliamentary Committee, 
secondly, whether a Joint Committee* 
can be nominated by the Speaker, 
and thirdly, even if we adopt this 
Resolution and make it a Parliamen
tary Committee, whether we can do> 
so without the concurrence of the 
other House, are the points which, I 
hope, you will kindly look into, and 
if it is not according to the rules, 
some suitable action must be taken. 
The motion may be formally moved; 
and then we may provide that the 
concurrence of the other House must 
be obtained. These are the points that 
I wish to bring to your notice for 
consideration.

Mr. Deputy-Speaker: Has the hon. 
Minister an}rthing to say? The hon. 
Minister does not think it necessary to* 
reply to such a simple matter. Let mê  
say.....

Skri S. S. More: We would like tô  
have something from the hon. Minis
ter on this point.

Shrl Satya Narayan Sinha: This:
point could have been very well raised 
by hon. Members when the first Com^ 
mittee was appointed. The point was 
not mentioned then and so there is no 
validity to move this motion out of 
order now.

Mr. Deputy-Speaker: I find from*
the records that an announcement was 
made by the Speaker on the 6th June, 
1952. in this House regarding the* 
appointment of the Joint Committee on 
Payment of Salaries and Allowances 
to Members. This is what I find in*, 
the proceedings:

**Mr. Speaker: I have to inform 
the hon. Members that I have, in 
consultation with the Chairman of 
the Council of States, appointed a 
Joint Committee of the Houses of
Parliament consisting of..................

........................................................to con
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sider and report to Parliament-*-'
(i) (a) Whether it is desirable 

jto change wholly or partly the 
ipuesent system of the payment of 
idailr allowances to the Members
♦ of Parliament...... ..............................

3. The Committee is a Parlia
mentary Committee and shall
have all the powers and privileges
of a Parliamentary Committee.”

Therefore, I say that silence is half 
consent

Shri S. S. More: No, Sir.

Mr. Deputy-Speaker: Unfortunately, 
that is my view. The House has 
approved, according to me, of the 

^^appointment of this Committee.

Shri Radhelai Vyas: That was only 
-an information given to the House. 
(Interruption).

Mr. Deputy-Speaker: So far as this 
matter is concerned, this was not 
raised at that time. Secondly, when it 
is referred back to the Committee, all 
that the hon. Member has to see is—  
whether the previous Committee is  

T i g h t  or wrong— that the Members
whose names were there then are 
hdn. Members of the House now.

So far as the third point is con
cerned, it is for the other House to 
take up the matter and send its Mem
bers. If they do not do so, this Com
mittee will function without them

So, I do not see any point of order 
in this. The House will now proceed,

Shri S. S. More: Sir ...
Mr. Deputy-Speaker: After I have

«iven my ruling, I will not allow any 
further discussion.

Shri S. S. More: I want to raise a 
point of order.

Mr. Deimty-Speaker: There cannot 
be* any point of order on the Chair's 
ruling.

Shri S. S. Moi»: Unless you hear 
me, how can you say whether there 
is  any fresh point of order or not?

58 P.SD.

Mr. Deputy-Speaker: What is the 
fresh point of order?

Shri S. S. More: My submission is 
that you were kind enough to throw 
out a suggestion that the hon. Mini»* 
ter should mention the names of tho 
Members who were formerly mem
bers of that Committee.

Mr. Deputy-Speaker: No, no. The
hon. Member has misimderstood me. 
What I said was that instead of read
ing out those names, they may be 
taken as names of the members of 
this Committee, because they are part 
of the proceedings of the House. It 
may be treated as a resolution asking 
those very persons whose names have 
already been read and form part of 
the record of this House, to be Mem
bers of this Committee to whom this 
matter will be referred.

Shri S. S. More: My point is this. 
Supposing your suggestion is accepted 
by the hon. Minister. It would mean 
that he would be reading not only 
the names of the Members of this 
House but also the names of the 
Members of the other House, without 
their consent, or without the consent 
of the other House. Will that be a 
proper procedure?

Then there is another point—  
whether this Committee whose names 
as per your suggestion he has to r e a d -  
wili be a fresh committee, or it will 
be the same committee reconstituted, 
because fresh directions will have to 
be given. Your ruling creates more 
confusion, as far as procedure is con
cerned. So, I would request you to 
apply your mind to the problem which 
we have raised and give your con
sidered ruling.

You have also said that because nr 
objection was raised kt that time, that 
conmiittee was a validly appointed 
committee. The Committee, as will be 
observed, was appointed on the 6th 
June 1952, according to the First 
Edition of the Rule.<5 of Procedure. We 
were then fresh to the House and haa 
not read the rules. Our ignorance on 
that occasion should not be construed 
ajs our consent.
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Mr. Depaty-Speaker: I have heard
this argument in extenso, I cannot, on 
any of the three points, rule out this 
Resolution as out of order. For one 
thing this matter was placed before 
the House on a previous occasion and 
the House accepted it.

Some Hon. Members: No, no.

Mr. Deputy-Speaker: Hon. Members 
may say ‘No*. I say ‘Yes*.

Now, when the hon. Speaker made 
this announcement, any hon. Member 
could have got up and said: “We do 
not agree’*. When I place a question 
oefore the House for its decision, if 
any Member so desires, I ask the 
House to express its opinion. So far 
as this Committee is concerned, hon. 
Members kept quiet, which was taken 
as their consent. There is no mean
ing in raising a point of order now. 
Not that I asked the hon. Minister for 
Parliamentary Affairs to set out the 
names. It can be construed to mean 
as the very names there.

A point was raised that he cannot 
set out the names of Members of the 
other House. If there is any technical 
objection, the other House can take 
up the matter and then let us see.

Shri Satya Narayan .Sinha: So far
as the members of the old Committee 
are concerned, they were included with 
their concurrcnce. If we have another 
set of new members the question of 
their concurrence will arise. So far 
as the old Committee was concerned, 
I think the concurrence was there,

Mr. Deputy-Speaker: Further this is 
only an Advisory Committee and un*- 
less this is implemented b y  a Bill 
there could not be any change in the 
old rules; they will continue. There is 
no point of order.

SbJrl Venkataraman (Tanjore): My 
friend, Mr. Radhelal Vyas raised the 
question of...... (InterrupKona).

Mr. Depnty-Gf^^eakcr: Hon. Member 
may move his amendmeDt

Sardar A. S. Saigal (Bilaspur): The 
ruling has been given.

Shri Venkataraman: I will first
move my amendment and then of 
course I can speak on any matter of 
relevancy and nobody can stop me 
from referring to some things.

I beg to move:
“That for the original Resolution,, 

the following be substituted, name
ly:—

‘That the Report of the Joint 
Committee of the Houses of Parlia^ 
ment on payment of salary and 
allowances to and abbreviations 
for Members of Parliament be 
referred back to the Committee 
with instructions—

(i) that in view of the abolition 
of the First Class on Railways, the 
question of T.A. admissible to 
Members or grant of free passes 
should be examined and recom
mendation made as to the condi
tions under which T.A. or free 
passes should be ifegulated; and

(ii) that in view of the further
experience gained since the Re
port was presented, the question 
of salary or allowances or salary- 
cum-allowances for Members
should be re-examined.* *’

Dr. Rama Rao (Kakinada): Sir, I
rise on a point of order.

Mr. Deputy> Speaker: I know the
point of order.

Dr. Rama Rao: How do you know 
without m y  mentioning it?

Mr. Deputy-Speaker: On what is
the point of order raised? He has 
only read his amendment. Let him 
continue and let us hear what exactly 
he wants to put before the House.

Shri Venkataraman: Since the
Report of the Committee........

Dr. Rama Rao: He cannot proceed 
with his amendment if you accept my 
point of order.

Mr. Depiitj-Speafcor: It has not been 
placed before the House. He has
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Dr. Lanka SoMaram: So you take
it openly?

Resolution re 27 UABCB 1954 Salary and Allowances 3370
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merely r^ad it. Before placing it 
lore the !House I will hear the point 
of order and if I agree with the hon. 
Member then I will not place it before 
the House.

Shri Venkataraman: Since the
Report of the Committee was present
ed certain ]̂ ew factors and new circum
stances have arisen. At t̂ ie time when 
the Joint Committee reported Mem
bers of this House were eligible for 
payment of T.A. at the rate of one and 
three-flfths first class. Since then first 
class travel has been abolished in 
several Railways recoveries have been 
made by the Parliament Secretariat 
on the ground that there exists no first 
class and that Members are entitled 
to one and three-fourths second class. 
This matter was not under contem
plation before the Committee and, 
therefore, it requires re-examination.

Then there is also a feeling that 
the system of remuneration should be 
by way of a salary. If we look through 
the amendments there is some feel
ing— I might emphasise on the word 
^some’. As the number of amendments 
which have already been tabled and 
which have been circulated would 
show, there is a large volume of 
opinion amongst Members here favour
ing remuneration by way of salary- 
<rttm^allowances and this matter also 
lias got to be examined.

I thought when I submitted this 
amendment that we migiht discuss this 

matter in the Committee. My friend, 
Mr. Chatterjee knows— he is a barrio 
ter and he wears a gown at the back 
of which there is a pouch. The con
vention or the fiction is that barristers 
do not receive fees and the clients 
when they are interested put it in 

"the pouch. ..
Shri N. C. Chatterjee (Hooghly): It 

is honorarium.
Lanka Sundaram: What aboutDr.

you?

An Hon. Member: Is it your ex
perience?

Shri Venkataraman: I am an advo
cate and my gown does not contain a 
pouch.

Shri Venkataraman: The convention 
has a meaning. People who are doing 
some public service should not be 
looked upon as doing it for money. 
But the fact that they have to live has 
also to be taken into account. There
fore I thought when Members o£ 

Parliament have got to perform cer
tain public duties they would not like 
very much to discuss what salary they 
should get, what daily allowance they 
should get, what travelling allowance 
they should get, and all sorts of things, 
on the floor of the House in the gaze 
of public opinion. I thought as the 
Leaders of Groups are represented in 
the Committee, the Groups will be able 
to take the concurrence of their res
pective Members and be able to come 
to a unanimous decision, so that it 
may be adopted without much of
wrangling over a matter wihich does 
not do much credit or good to our
selves to discuss about.

Then there is another reason also. 
After all this Parliament is intended 
to discuss public affairs and not ques
tions relating to ourselves. For that 
reason I thought the time of the
House may be saved if this goes to 
the Committee back again so that 
they may look into the question and 
come to a decision.

My amendment has two virtues.

Shri Namblar (Mayuram): It has
all virtues.

Shri Venkataraman: Thank you
very much. For once in my life I 
have got the support of my friend 
opposite.

The first virtue is that it will not 
be discussed on the floor of the House. 
The second is that the time of the 
House may not be taken up. (Some 
Hon. Members: Why not?)

The objection whloh my friend 
Shri Radhelal Vyas took is based on 
the new Rules of 1954. These Rules 
were not in existence in 1952, and 
unless he proves to the House that 
under the Rules as they existed in
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we then go clause by clause and dis
cuss the whole matter. Here, there
fore, this amendment will have pre
ference over the others ard I have 
allowed it. There is no point of order,

Shri Radhelal Vyas: Sir, I want to 
raise another point of order. The 
terms of reference as announced \>T 
the Speaker in consultation with the 
Chairman of the Council of States* 
says:

“ (ii) Whether instead of cash, 
allowance paid to 'the Members 
for travelling they should get 
free railway pass for travelling to 
Delhi and back in connection 
with such journeys as are under
taken on the business of Parlia
ment and if so, on what conditions- 
such free railway pass should be 
issued.”

Now, this amendment widens the 
scope that was originally in the an
nouncement made by the Speaker. I 
want to know whether this House by 
a Resolution, without the previous 
consultation with the Chairman of the 
Council of States, can widen the scope 
that was announced by the Speaker.

Mr. Depaty-Speaker: Their concur
rence is not neqessary for our reduc
ing our salaries ourselves. This is not 
a Bill. So far as they are concerned^ 
if they do not want to agree with this 
they may go without travelling allow
ance, or go on with the old allowance; 
that is for them to decide. Even on a 
Bill, hon. Members are aware, this 
point was raised sometime before, 
when the Preventive Detention Bill 
was being discussed. It is open to us 
to send such direction to the Com
mittee to look into even such matters 
which are not originally referred to. 
Therefore, there is no point of order in 
this. If this point is accepted an addi
tional reference will be made, and i f  
it is not accepted, it will be deleted 
and the original will stand. Now, this 
amendment is the biccer ontg and it  
the House accepts this, it is not neces*- 
sary to consider further amendments.
I may also inform the House that 
under- the rules for any select com.-
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1952 this motion is out of order, he 
cannot say it is out of order. I am 
submitting this to influence the 
opinion of the Members not to be 
carried away by the point of order 
raised.

Mr. Deputy-Speaker: We ihave dis
posed of that point of order. What is 
the point of order of Dr. Rama Rao?

Dr. Rama Rao: In the List of
Amendments No. 1, Mr. Venkata- 
raman’s amendment, is not moved. My 
amendment is No. 13 which has been 
passed over, and the last unnumbered 
amendment which must be something 
like No. 30 or No. 40, he is allowed to 
move.

Mr. Deputy-Spesdier: He will look
into the other rule. It is open to the 
Chair to pick out any amendment and 
give it preference. There are one or 
two fundamental points. It is open to 
the House to decide. The original 
Resolution says that here and now 
the report of the Committee, which 
says that Rs. 40 or Rs. 35 daily allow
ance shall be received by Members, 
shall be accepted. That is one thin^, 
accepting the original report. There 
are a number of amendments tabled 
which desire that that report should 
be modified saying that house allow
ance, this, that or the other must be 
given, it should be converted into a 
salary plus allowance etc. Here and 
now if these amendments are pressed, 
we have to discuss and come to a con
clusion on each particular one— tele
phone, salary or otherwise, if salary 
how much, if allowance what amount, 
lor what period and so on. These are 
all details into every one of which we 
will have to go now; that is the 
scheme of the amendments that have 
been given, that is on the footing that 
we are going along with these. Shri 
Venkataraman*s amendment is a diffe
rent scheme altogether. When a Bill 
comes up before the House, if there 
is a motion for referring it to select 
committee or for circulation, that 
amendment has precedence over indivi
dual amendments to any particular 
clause* If the motion is not accepted
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mittee or a committee of this kind, 
hon. Members can be present, speak, 
convince and participate in the dis
cussions; only they may not have 
voting.

Dr. Lanka Suadaram: Is it your
suggestion that this particular motion 
should not be disoussed on its merits?

27 MARCH 1904 Salary and Allowances 3374; 
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Shti S. S. More: My submission is 
that all these amendments may be for
mally taken to be moved and in the 
light of these amendments, those who* 
are desirous of expressing their views 
as fully and frankly as possible— be
cause I realise the difficulty in expres
sing our views frankly, and parti
cularly persons who have very large

Mr. Depnty-Speaken What I say is 
this: there are a number of amend
ments tabled. Now regarding house 
there are two or three amendments 
by Mr. More, one saying that a free 
furnished house must be given and 
another saying that telephones are to 
be given. He also suggests that such 
allowance as may be consistent with 
the dignity of Members and to pro
vide them comfort may be given. Of 
course, there is one family here, an
other family there, a number of 
children who are all studying, all 
these things naturally will have to be 
gone into on the floor of the House. 
The question is, therefore, whether 
we shall go into these details now or 
sit in a committee where we can look 
into such things. If the House is 
against referring this to a committee 
and it wants to consider it now, I 
have no objection; it may take some 
time. If it is referred to a committee 
all Members can sit together and 
decide. I am not concerned with the 
one or the other. All that I am con
cerned is in putting this before the 
House. If the House accepts, we will 
not discuss it here; it will be sent to 
the committee; it may come back in 
another form or in the same form and 
It is for the House to accept or reject 
it.

Shrl S. S. More: I find that the
amendment of Shri Venkataraman 
has been duly moved, but there are 
acme other amendments which raise 
acme fundamental points;— as a 
matter of fact, you were kind enough 
to refer to my amendment. What 
happens to Mich amendments? Are 
they supposed to be moved?

Mr« Deimty-Speaker. They wiU also 
be considered.

families......

Mr. Deputy-Speaker: I appreciate,
the hon. Member very well.

Shri S. S. More: I know. Sir. There
fore, my submission is that you will 
be kind enough to allow us an oppor
tunity to have our say. Of course, 
some Members said, and Mr. Venkata
raman said, that this matter be not. 
discussed. As a matter of fact, when/ 
we have discussed the salaries of 
Ministers, when we have discussed 
your salary and the salary of the 
Speaker, very bluntly too, there is no 
reason why we should not discuss our 
own salary.

Mr. Deputy-Speaker: What I under
stood Shri Venkataraman and the 
hon. Minister for Parliamentary 
Affairs to say was that it goes into 
such details. There are so many 
things here. Nowadays, on account of 
increased work, we have to sit here 
nearly for 8 months. (Some Hon, 
Members: Six months.) Six to eight 
months. There are a number of points 
which have to be considered. Alter
natives have to be suggested. If it 
would satisfy hon. Members, I will 
treat all these amendments as moved 
and then this may be referred to the 
Committee. 1 am only making a sug
gestion. There, all hon. Members can 
sit together and evolve a solution. If 
still they do not agree, this House is 
always there.

Sfctl S. S. More: 
not here?

Why there. Whjr

Shrl Saraagadhar Daa (Dhenkanal- 
West Cuttack): We want to discuss 
this matter here.

Sfarimatt Reaa Chakravmrtljr (Basir* 
hat): Every point mentioned in these- 
various amendments has heen



[Shrimati Renu Chakravartty] 
thoroughly thrashed out by the Com
mittee. Nothing new has come up ex
cept the ftrst class a/Tair, that has 
been abolished and now the second 
class is there. I do not know what this 
wonderful new thing is. If we go on 
like this, we can again say that we do 
not want to go into all the details, 
and so refer it back. There will be so 
many Committees. So many new 
amendments will come in again.

Mr. Deputy-Speaker: I And there is 
the amendment of Dr, Rama Rao. He 
h a s  suggested a salary of Rs. 300 plus 
a n  allowance of Rs. 10 per day. That 
is a different scheme: not merely 
allowance, but salary and allowance.
The point is whether that should be 
discussed here. In view of what has 
been stated here, I shall allow discus
sion only as to whether it ought to be 
referred back or not. After this is 

■disposed of, I will take amendment 
after amendment and will go on giving 
opportunity to hon. Members, if they 
want to oppose. Now, I will place 
Shri Venkataraman’s amendment be
fore the House and allow opportunity 
to the hon. Members to speak on this 
point as to whether it is to be refer
red back or disposed of here and now.
If it is to be disposed of here and now, 
if that is the vote of the House, I will 
go on with amendment after amend
ment.

Dr. Lanka Sundaram: There is an
other thing. Before you place the 
amendment before the House, may I 
suggest a verbal amendment to 
Mr, Venkataraman's amendment? I 
suggest that the words “in the light of 
the amendments on the Order Paper, 
and the proceedings of the Committee 
oe notified to the House and the Mem
bers be allowed to be present” may 
be added.

Mr. Deputy-Speaker: The Members 
of the House can be present even 
under the rules.

Dr. Lanka Sundaram: Then, these
words “in the light of the amendments 
on the Order Paper’* may be added at 
the end.
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Mr. Depnty-Speaker: He wants to
add ‘in view of the amendments on 
the Order Paper’. All right; that wiU 
come at the end.

Shri S. S. More: If you are going to 
give your ruling now....

Mr. Deputy-Speaker: The hon.
Member is stating something ajnd I 
am trying to write it out here. I know 
I cannot give any final decision un
less I take the opinion of the hon. 
Members.

The Minister of Law and Minority 
Affairs (Shri Biswas): May 1 make a 
humble suggestion, Sir? I suggest that 
the amendment be that the matter be 
referred back to the Committee. Don’t 
say, having regard, etc. The whole mat
ter will be before the Committee and 
the Committee will be in a position to 
take notice of all the amendments and 
other matters too not covered by any 
of the amendments. If the reference 
back is in very general terms, that 
would satisfy and ought to satisfy the 
whole House.

Dr. Rama Rao: Will you allow me 
to move my amendment?

Mr. Deputy-Speaker: I am not allow
ing any amendment.

Several Hon. Members ro«e—

Mr. Deputy-Speaker: Hon. Members 
have not understood what I have said. 
The first point is whether this is to be 
referred back to the Committee or 
not. If this is decided by the House 
one way or the other, if this is dis
allowed, then we will go to the other 
amendments. There is Dr. Rama Rao’s 
amendment.

Shri S. S. More: Is it not our right 
to discuss even the motion that you 
are now suggesting, the motion 
whether this matter is to be referred 
back to the Committee or not?

Mr. Deputy-Speaker: I am placing
this motion before the House. I will 
allow a limited, discussion on the 
matter. Now, this amendment of 
Mr. Venkataraman, together with the
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small modification as suggested by 
Dr. Lanka Sundaram and incorporated 
by me is now before the House.

Some Hon. Members rose—

Dr. Rama Bao: I oppose it.

Mr. Deputy-Speaker: I know all of 
them are opposing it. I will call them 
one after another to state their reasons 
and convince the House. If the House 
is not convinced, they will have to sit 
down.

Shri Sarangadhar Das: Then on that 
I will take the vote, and if it  is refer
red, no amendments will be moved 
here.

Is Mr. Venkataraman agreeable to 
Dr. Lanka Sundaram’s amendment, 
viz., to add the words “in the light of 
the amendments on the Order Paper” 
at the end?

Shrt Venkataramaii: Yes, Sir.
Mr. Deputy-Speaker: We will put

this suggestion somewhere in the pre
amble, like this:

“That the Report of the Joint 
Committee of the Houses of Parlia
ment on payment of salary and 
allowances to and abbreviations 
for Members of Parliament be 
referred back, together with the 
Amendments on the Order Paper, 
to the Committee with instruc
tions...”

Will this be suitable?

Dr. Lanka Sundaram:
satisfied with that.

I will be

Mr. Deputy-Speaker: Motion moved:

That for the original resolution, the 
following be substituted, namely:—

“That the Report of the Joint 
Committee of the Houses of Parlia
ment on payment of salary and 
allowances to and abbreviations 
for Members of Parliament be 
referred back, together with the 
Amendments on the Order Paper, 
to the Committee with instruc
tions—

(i) that in view of the aboUtion 
of the First CUoi on BaUways,

the question of T.A, admissible to 
members or grant of free passes 
should be examined and recom
mendation made as to the condi
tions under which T.A. or free 
passes should be regulated; and

(ii) that in view of the further 
experience gained since the report 
was presented, the question of 
salary or allowances or salary- 
cum-allowances for members 
should be re-examined.”

Shrl Sarangadhar Das; I oppose the- 
amendment for this reason. I am not 
conversant with law to go into the 
various points, but as a layman I say 
that this House is making a laughing
stock of itself before the country.

Shrimati Renu Chakravartty: Quite 
right.

Shrl Sarangadhar Das: I remember 
in the Constituent Assembly, when the 
allowance was brought down from 
Rs. 45 to Rs. 40, there was no objec
tion from any side. It went through 
very smoothly, but in this case, when 
in 1952 the proposal came and it was 
referred to the Committee appointed 
by the Speaker, I happened to attend 
some of the final meetings under your 
Chairmanship, and I remember that 
every alternative was discussed. Three 
hundred rupees salary and Rs. 20 
allowance; Rs. 400 salary and Rs. 15 
allowance— all these were discussed, 
and finally the conclusion was that it 
should be Rs. 35. Now, that report 
comes before this House, and again, 
after dilly-dallying for over a year...

Shri T. B. Vittal Rao (Khammam): 
Two years.

Shri Sarangadhar Das: Though not 
two years, about a year and a half.

Shri V. G. Deshpande (Guna); One 
year and nine morlths.

Shrl Sarangadhar Das: It again
comes here .and the Minister for 
Parliamentary Affairs brings a Resolu
tion that this House do accept the 
fltidingft of the Committee— the recom
mendations of the Committee, i.e. 
Rs. daily allowance and travelling 

allowance as it was before, i.e., Ilrst
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[Shri Sarangadhar Das]
 ̂class, because at that time first class 

•^as not abolished.

Some Hon. Members: It was
ab o lish ed .

Shri Sarangradhar Das: It was not
abolished.

And now the Mover of the amend
ment, Mr. Venkataraman says....

Shrimaii Renu CSiakravartty: Labour 
leader!

Shri Sarangadhar Das: ...many
things have happened. The Minister for 
Parliamentary Affairs says much water 
has flowed under the bridge.

[ P an d it  T h a k u r  D a s  B h a r o a v a  in  the 
Chair'l

I would like to know where that water 
is, where it has gone, because...(Inter
ruption).

Shri Satya Narayan Sinha: Perhaps
' the hon. Member is not aware that 

trery day water is pumped out from 
the underground of this House!

Shri Sarangadhar Das: When first 
class was allowed, Members were sup
posed to travel by first class. When it is 
abolished and second class is given» 
we are supposed to travel by second 
class. Where is the difference?— be
cause everybody who was travelling 
by first class is now travelling by 
second class, and our travelling allow
ance ihas been brought down from first 
to second class. In this way, we are 
making this House a laughingstock 
before the country. I therefore oppose 
this amendment and I wish that it 
should be discussed here and we vote 
on this amendment. At the same time,
I must say I support the motion made 
by the Minister for Parliamentary 
Affairs for which he should thank me.
7 P.M.

Dr. Rama Rao: I oppose this amend
ment of Mr. Venkataraman. He has 
been good enough to admit that the 
intention of referring it back to the 
Committee is to do things in purdah. 
We do not want the public or those 
people sitting here and laughing at us

to know how our minds are working 
about our salaries and allowances. My 
submission is that this matter has been 
before us for nearly two years. We 
complain about inordinate delays in 
other Ministries and Departments, but 
we have not been able to settle our 
own pay, during the last twenty-one 
months. Every session, a number of 
amendments are tabled, and reams and 
reams of paper are spent on these 

' amendments. I would suggest that this 
matter should be settled here and now. 
Let hon. Members come out with what 
is in their minds. Let us be plain....

Shri Bhagwat Jha Axad (Purnea cum 
Santal Parganas): First be plain your
self.

Dr. Rama Rao: My proposal is 
Rs. 300 p.m. salary, and Rs. 10 allow
ance during the session, per day. 
(Interruptions).

Mr. Chairman: Order, order. Let
the hon. Member proceed. Other hon. 
Members who want to participate will 
have their chance later. Let the hon. 
Member go on now.

Dr. Rama Rao: Our represen^tives 
in the Joint Committee definitely sug
gested this salary of Rs. 300 p.m. and 
an allowance of Rs. 10 per day during 
the session. At that time, nobody 
accepted it. I am glad that the ruling 
party, as we understand from the 
newspapers— and these journalists 
have also an iota of truth about them—  
is now thinking in terms of pay, salary 
and allowance.

Shri Bhagwat Jha Asad: Your friend 
also. (Interruptions).

Dr. Rama Rao: I would like to
answer them, if I hear these questions 
properly.

Dr. S. N. Sinha (Saran East): You 
need not answer. (Interruptions).

Dr. Rama Rao: At least the princi
ple of pay, salary, and allowance has 
been accepted, though not openly. 
Let us settle how much salary and 
how much allowance we must have. 
Of course, none of us can live on air.
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We all want salaries and aflowancas 
or something to live by. But my pomt 
is tbat it must have some bearing and 
some relation to the poverty and un
employment of the people whom we 
have the honour to represent.

Sardar A. S. SaiffiU: Custodian?

Dr. Rama Rao: We are all cus
todians.

Shri Satya Narayan Siniha: Are we
discussing the merits now?

The Minister of Law and Minority 
Affairs (Shri Biswas): May I point
out one thing? While the Deputy- 
Speaker was in the Chair, he gave the 
ruling that he would limit the present 
discussion only to the question whether 
there should be a reference back to 
the Committee or not.

Shri S. S. More: Does that mean....

Shri Biswas: If the motion is lost, 
he would allow full discussion on the 
merits of the proposal. {Interrup
tions).

Shri S. S. More: On a point of
order...,

Mr. Chairman: I do not want to hear 
this point of order.

Shri S. S. More: May 1 seek a clari
fication from you?

Mr. Chairman: It is quite clear.

Shri S. S. More: It is not clear to 
m e . I a m  saying that.

Mr. Chairman: Order, order. Will 
the hon. Member kindly hear me? I 
did not take objection, because I know 
that when he is iust opposing the 
amendment, he is entitled to say all 
this. (Interruptions),

Dr. Rama Rao: Let us be straight
forward. Let us come out with what 
We want, Of course, it is true that 
Delhi is costly, and we want a certain 
amount of allowance on which we 
could live. My point is, as I have 
already stated, that it must have some 
relation to the people outside, whom 
all of us represent. Instead of post
poning things for another year or so.

and having things in purdah, let us 
put things before the House, and get 
them passed; and let us finish this 
matter once and for all. We blame 
others for not taking decisions in time, 
for keeping papers pending for months 
and months, and yet we keep things 
waiting for neaily two years.

I would appeal to all hon. Members* 
particularly the Congress Members, 
who, of course, will finally decide the 
issue, that we should maintain a 
certain standard and set an example 
to others. We want economy and 
moderation in respect of highly paid 
officers. When it concerns ourselves, 
let us be a little moderate.

There must be a modicum of mode
ration, if not sacrifice. I would repeat 
again that we can live on a very 
small wage. The suggestion which I 
have made and which my party has 
been making from the beginning is 
that there should be a salary of Rs. 300 
per month with a daily allowance of 
Rs. 10 during the sessions.

Mr. ChairmaM: I would rcoviest the 
hon. Member not to go into the merits 
of the question. The question before 
the House is whether the report should 
be referred back to the Committee or 
not.

Dr. Rama Rae: I appeal to hon.
Members not to refer this matter back 
to the Committee and then get into clash 
again with tke Council of States and 
then postpone and postpone, but accept 
this principle. Let there be some 
moderation.

There is just one thing more. There 
is a talk ef our dignity and status. 
Certainly, we have status and dignity 
because we have the honour to re
present lakhs and lal^hs of people. 
But status and dignity are not main
tained by the money we spend or the 
salary we get. Most of us have had 
the good fortune of being associated 
with Gandhiji, leave alone older 
workers. He has talked...^

Mr. Cbaimuui: I am afraid the hon. 
Member is again going into the merits 
of the queatiofi.
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Dr. Rama Bao: Leave alone simpli
city. We must at least settle it here 
instead of following these dilatory 
tactics.

Dr. Lanika Sundaram: 1 am sorry
my hon, friend, Dr. Rama Rao, sought 
to suggest that the present procedure 
taken recourse to by the Government 
Benches is to indulge in dilatory 
tactics, I wish I could agree with him, 
but I cannot.

There are two specific undertakings 
given by the hon. Minister of Parlia
mentary Affairs. On the 17th of this 
month, he said:

“I t . will be the earnest endea
vour on the part of Government 
to see that that legislation is put 
through in both Houses before we 
disperse for the next session.**

Then, today he has related it. The 
House will recall that I raised this 
on the adjournment motion and moved 
sometime back, and also on the 17th 
of this month when I raised this point, 
in reply Mr. Satya Narayan Sinha 
made his statement. Now, if I were 
convinced that there was any Inten
tion of Government indulging in dila
tory tactics, I would not have sug
gested my verbal amendment. Nothing 
is lost now. It is only a recommittal 
to the same Committee. That is the 
point at issue.

As regards the merits of the ques
tion, I would like to say very little 
because your ruling is clear— ŵe can- 
liot go into the merits. But I would 
like to quote what Shri Sundarayya 
and Shri A. K. Gopalan, leaders of 
the Communist Groups in both Houses, 
have said in their Note of Dissent to 
the Joint Committee’s report. This is 
at page 1 1 .

*Teople*s representatives are to 
be paid emoluments which make 
them free from other pre-occupa
tions and devote themselves com
pletely to looking after people’s 
needs.”

Then at another place they have said:
“Instead of accepting this 

healthy basis of emoluments for

people*s representatives, to bring 
forward the argument that Coun
cil of States members can pursue 
their gainful occupations for their 
livelihood because they are inter
rupted in their occupations 
only for a period of 4 months 
comes close to the arguments of 
wealthy men who want to domi
nate the whole show and to elimi
nate have-nots.**

I have only to make this request to 
the Committee, in case this amend
ment is accepted by the House. Re
member, it is not the dignity of the 
Members of the House which is at 
stake; it is the utter economic impossi
bility to carry on our duties as Mem
bers of this hon. House, maintaining 
two establishments with the allowance 
made available to us. That is the only 
point I would like to make, and if this 
amendment is accepted, I am sure I 
wiU have an opportunity to examine 
it in Committee.

Pandit S. C. Mishra (Monghyr 
North-East): Members of the Opposi
tion, Sir, are certainly in an advan
tageous position at least for once, be
cause we can take it that if we 
threaten to break one nose, then per
haps the Congress will lose four noses! 
That may be one ipentality. If I 
threaten to cut my leg, then perhaps 
350 legs on that side will be cutl 
Therefore, we are certainly in an 
advantageous position on that point. 
(Interruptions). I will also say that 
there are representatives of the poor—  
I may be a representative of the poor—  
with the backing of the purse of 
America or the backing of the purse 
of Russia or with the backing of the 
moneyed people of India.

[Mr. Dbputy-Speaker in the Chair]
So there are different kinds of people 
in this House* who represent the poor 
people.

Mr. Depaty-Speaker; We are on the
simple point whether this should be 
referred back to the Committee or 
not

Shri Nambiar: I want to know how 
a person representing here the Inciiw



people can have the backing of the 
American purse or the Russian purse.
This is not the first time that we are 
hearing such things; we are hearing it 
again and again.

Mr. Deputy^Speaker: All that
Mr. Nambiar says is that a reference 
to the Russian purse or the American 
purse is absolutely irrelevant. Now, 
this is a simple point whether the 
amendments and other things neces
sitate its sending back to the Com
mittee and whether it will be useful 
or not. That has already been con
sidered: or, whether we must dispose 
it of one way or the other here.
Surely, each Member may take two 
minutes and then finish it off.

Pandit S. C. Mishra: The question 
of the backing of the purse comes like 
this. Before becoming Members of 
Parliament we went to the P0II5 and 
«t that time all this came in.

Mr. Depnty-Speaker: All this is 
irrelevant. It is wrong. There is no 
meaning in going into what all we did 
or we were expected to do or are 
going to do. The only question is the 
salary and travelling allowance of 
Members.

Pandit S. €. Mishra: Therefore, my 
request to the Minister for Parlia
mentary Affairs and other people is 
that they should not make a humbug 
of this.....

Mr. Deputy*Speaker: Order, order.
It is unparliamentary.

Shrlmati Renu Chakravartty: What 
ijoes he want to say? Should it go 
back to the Select Committee or not?

Pandit S. C. Mlshra: My request is 
that they should make up their minds 
and decide quickly and thrash it out 
Jbere.
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Shri Satya Narayan Sinha; With all 
respect, I must say that I have not 
been able to follow some of the hon. 
Members’ criticisms on fhe Resolution. 
Some of them are absolutely beside 
the mark and unnecessarily they have 
been rattling their sabres in the air. So 
far as the Government’s intentions 
are concerned, some of my friends 
charged us of doing things sometimes 
behind the pnrdah. We are not used 
to do that and others may believe in 
doing things behind the purdah or 
underground. I tell you here and now 
that it is open to the Government to 
bring a legislation on the point in
dependently of this Committee.

Sliri S. S. M«r«: Why did the Gov
ernment not do 80?

n n  9atir  ̂ N%nyaa SiBha: We only 
save an opportunity to the Members

of the House as we wanted to ascertain 
their opinions before bringing a legis
lation. It is not necessary on the part 
of the Government to bring in legis
lation incorporating anything that the 
Committee suggests. It is open to 
Government, even after the Com
mittee's suggestions, to bring in an
other legislation altogether, and when 
that legislation is before the House, 
Members will have ample opportuni-  ̂
ties to move that the whole things 
should be referred to a Select Com
mittee or to oppose any of the provi
sions.

Mr. Deputy-Speaker: The hon.
Minister wants to have the greatest 
amount of concurrence on this matter.

Shri Saiya Narayan Sinha: There is 
no Party question in this matter. So* 
far as the Government is concerned, 
I should like to say that there iŝ  
nothing in the mind of the Govern
ment now either to increase or 
decrease the daily allowance. If the 
Members want that it should be re
duced to Rs. 20 or Rs. 15 or that it 
should be increased to Rs. 50, Govern
ment has no objection. I want to make 
it perfectly clear that Government has 
no intention whatsoever in this matter 
and if hon. Members ascribe motives, 
to us, it is most unfair. Government’s 
mind is absolutely open in this matter. 
If tho majority o f  the Members want 
the atatiis quo to  c o n t in u e ,  wc h a v e  

nothing to say against it. As has been 
explained, the reason for our sugges
tion t o  refer t h r  matter back to the 
Committee is th o  abolition of first 
class on some of the Railways and 
that matter is being referred to the 
Committee. Naturally, t h a t  question 
will be reviewed by the Committee. 
The Members are indulging in dilatory 
methods because they think that Gov
ernment is anxious over this matter.

Shri S. S. Afore: Not the Members.

Shri Satya Narayan Sinha: But I
may say that Government will try to  

bring in a legislation on this question 
in this Session as soon as possible.

Mr. Depoty-Speaken The question
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Skrimati Renu Chakravartty: I
-would like to ask the hon. Minister....

Mr. Deputy-Speaker; Order, order. 
It is too late now. I am putting 
r  H Venkataraman’s amendment to
voii?;

The question is:

“That lor the original resolu
tion, the following be substituted, 
namely:—

‘That the Report of the Joint 
Committee of the Houses of Parlia
ment on payment of salary and 
allowances to and abbreviations 
for Members of Parliament be 
referred back, together with the 
amendments on the Order Paper,

to the Committee 
tlozis—

with instruo-

(i) that in view of the abolition 
of the first class on Railways, the 
question of T.A. admissible to 
Members or grant of free passes 
should be examined and recom- 
mendation made as to the condi
tions under which T.A. or free 
passes should be regulated; tad

(ii) that in view of the further 
experience gained since the report 
was presented, the question of 
salary or allowances or salary- 
cum-allowances for Members 
should be re-examined*."

The motion was adopted.
The House then adjourned till Two 

of the Clock on Monday, the 29th 
March, 1954.




